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Appliczants Bhojraj 3ingb and Apwvind amar
Bhatnagar in this application under cection 12 of
the administrative Priuanals act, 1935 have'assaiied
the Panel dated 23.9.19%%4 ard sought A declaration
that reS’énients 3 £o S ke held to be nnsuscessful

i
as alzo for a'ﬂeclaruthu that the applicants are

[11]

entitled to Le placeld in ths Fanel for apgolintment

in the category of 3killed nrtizan. Thev have also

claimed 3 ﬂbﬁlﬂr £ 1on that ke =2lletment of marks

a

in the scheme &I eramination referred to in Annerure

A3 iz ultravires as being unrsasonable, arbitrary

.

and unjustified.
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. licne is present for ths applizants. We have
heard the learned mounzel for the respondents and’
have gone through the reoords of the case

carefully.
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elzction for the po3ts in the category of skilled
Artisan in the Railway work-shop, Western Railway,
lota iz that interview marks being 3035 -f the total
markz are highly exosssive and anjust. Thiz ground
of the applicants iz nt tenablé bhzczase only 209%
marls were preécrikfd for the interview and the
applicants @11 not make any srotest at any stage

prior to the filing of this application.

4. ‘The second aontention of he appii:ants is
that both of them had qualifi=d in the written-test
kat they wers not selected £or being placed in the
Panel Gue to their resultz in the interview having.
been judged separately iustead of agaregating their
marks for ﬂe£ermining rheir results.It haz bzen

categorically stited by the respondsnts inthelir
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the Panel Annesure A=1 was drawn on the
kazis of the total m;rks'obtained’by~the candidates
in the written-test as well as in Viva-vose and not
o1 the basis of the marks shtainsd in the interview
alone. This fast has not been conktroverted by way

of filing = rejoinier to the réwly by the applicants.
It is, therefore, Swioug that ths total marks
obtained in the written-test, viva-vole, record of
service and seniority were aggregatéd £or freparing.

the Panel.

5. The third contzntion of the applizants is

that respondsntz 3 o 2 were nit guald fied Lo appear
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in the selection and 4hat the applicantz had

anlergone the prescribel courses under the

"
v}
o
kl
H
g
(93
l..l-
Y]
10
M
o
Q
b
l
-~
Ty
o
¥
5]
-
{
a3
or
ny
Iy

v were hetter

-

Artisan than respondents 3 to &. The applicants

[sh

plea. Separate gqualifications were p;escr'he
for separate Tradez and every-ons vho appearsd in
the selectiocn possezsed the rejuisite qualifization
for that particular Trale for which he had appearad.
fesponlents I to © pogsersed bésic qualifi:aﬁions
required for that.particular Trajdes for which they.
had appeared and in zach a gituation, there i= no

foree in the ~ontention of the applicants that the

ranel was not prepared in zccordance w
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S ve see no nerit in this caze. Thiz application

iz, therefcre, Jdismizzed with no order as to 225Ls.

. Crlubre -
(OWF JSharmaN) (Gopal Krishna )
Member (A) Vice Chairman
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